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ADDITIONAL RESPONSE / COMPLIANCE AFFIDAVIT ON
BEHALF OF RESPONDENT NO. 1 (STATE OF HARYANA) THROUGH
AJAY KUMAR, DEPUTY COMMISSIONER, GURUGRAM

MOST RESPECTFULLY SHOWETH:

1. That the present additional response is being filed on behalf of
Respondent No. 1 in continuation of the earlier reply and in
compliance of order dated 28.10.2025 passed by this Hor'ble
Tribunal.

2. That this Honble Tribunal, vide order dated 28.10.2025, was

encroachments have not been given)’ and granted time to file an

additional response.

3. That in compliance of the aforesaid directions, the matter was got
examined and a report containing details of encroachments,
including particulars of encroachers, has been obtained and is

annexed herewith as Annexure R-1/1.
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/ 4. That as per the said report, the details of encroachments have
been identified. It is submitted that the action for removal of
encroachments falls within the domain of the concerned authority
i.e. Respondent No. 3, and appropriate action in this regard is to
be taken by the said respondent in accordance with law.

5. That the answering respondent undertakes to comply with any

further directions as may be issued by this Hor'ble Tribunal.

PRAYER

It is respectfully prayed that the present additional
response/compliance affidavit may kindly be taken on record.

RESPONDENTS NO. 1

THROUGH

Place- Gurugram
Date: AJAY KUMAR, |IA

Deputy Commissioner, Gurugram

VERIFICATION

Verified that the contents of the additional response are true and
correct to my knowledge and based on information derived from the
official record, which | believe to be correct. No part of it is false and
nothing material has been kept concealed there from.

ATTESTED
Executive Magistrate RESPONDENTS NO. 1
Gurugram
JMD;J/” ;”;’:’; THROUGH

Place- Gurugram
Date: AJAY KUMAR, IA

Deputy Commissioner, Gurugram
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